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 Title:  Need  to  repeal  Armed  Forces  (Special)  Powers  Act  (AFSPA),  1958.

 DR.  THOKCHOM  MEINYA  (INNER  MANIPUR):  Thank  you,  Madam.

 I  would  like  to  raise  a  matter  of  urgent  public  importance.  This  is  about  the  infamous,  draconian,  and  colonial  Act,  that  is,  Armed
 Forces  Special  Powers  Act,  1958.  This  Act  is  national  in  character  and  regional  in  application.  At  present,  this  Act  is  under  promulgation  in  the
 special  category  States  of  Jammu  and  Kashmir  and  the  North-Eastern  States.  Under  this  Act,  the  Army  is  given  such  uncontrolled  and  unaccounted
 power  to  do  whatever  they  want  including  search,  arrest,  rape  the  women,  and  even  killing  and  what  not.  This  is  too  much.  I  have  been  always
 pleading  for  the  repeal  of  this  Act.  Now,  I  am  supported  by  the  fact  that  in  2004  there  was  a  statement  by  the  then  Prime  Minister  that  steps  would
 be  taken  to  replace  this  Act  by  a  more  humane  law.  Following  this,  the  Justice  Jeevan  Reddy  Committee  was  formed  in  2005,  which  recommended
 for  the  repeal  of  the  Act.  Again,  the  report  of  the  Second  Administrative  Reforms  Commission,  headed  by  the  former  Union  Minister  Shri  Veerappa
 Moily  also  recommended  for  the  repeal  of  the  Act.  In  the  report  of  the  Working  Group  on  Confidence  Building  Measures  in  Jammu  &  Kashmir,  in  2007,
 headed  by  His  Excellency  the  Vice-President,  Shri  Hamid  Ansari  also  recommended  for  the  repeal  of  the  Act.

 Recently,  in  the  Nirbhaya  case,  the  Justice  Verma  Committee  has  also  recommended  and  I  quote:

 "There  is  an  imminent  need  to  review  the  continuance  of  the  AFSPA  and  the  AFSPA-like  legal  protocols  in  internal  conflict  areas  as  soon
 as  possible."

 Madam,  the  time  has  now  come  to  re-visit  this  Act  and  to  repeal  this  Act.  Let  us  not  delay  it.  I  can  assure  this  House  that  by  repealing  this
 Act,  the  people  of  the  so-called  Special  Category  States  of  Jammu  and  Kashmir  and  the  North-Eastern  States,  especially  my  State  of  Manipur,  shall
 ever  remain  grateful  to  you.

 Finally,  I  urge  upon  the  Union  Government  to  repeal  this  Act.  Thank  you  very  much.

 माननीय  अध्यक्ष  :  आप  एसोसिएट  कर  सकते  हैं।

 SHRI  BHARTRUHARI  MAHTAB  (CUTTACK):  I  associate  with  this  and  support  this.

 HON.  SPEAKER:  Shri  Mullappally  Ramchandran  is  allowed  to  associate  with  this  issue.


